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Commercial - Complex1 -
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Banga1ore560 038.- 	 r 
Dated: 	

8 J U N1994'  

	

APPL JEAT IQ'1 NUMBER: 	1023 of 1993 

APPLNTs: 	 . 	RES PcNDENTS 	. 
Sri.N.Jya.r-acn 	- v/s. -The-Chairrnan,Natjonal Airports Aüthrity, 

ev. Delhi and :-Others. 
-•.: 

I. Sri.T.R.Sridhar,Advocate,  
- - 	No.1I,Second lIoor,First CroE.s, 

Sujatha Cornp1ex,G.andhingr, 	 . 	. 	---... .. 
Bangalore-9. .. 	.. -. . . 	 . 	 ;. 

The Director,Natjonal Airports Authority, 
Bangalore. 	. 	 . 	. 

$hei.M.Vásudeva Rao,Addl.C.G.S.C. 	. 	 ... ... 	. 
High Court Bldg, Bang alore- I.  

Subject:- Forwardin9 .*f copies cf he Orders pssd byth .... 
Central adniinitrativ 	rin al, Bang alore. 

Please find..enclod iwith a copy nf bDER/ 
STAY DER/JJNTERIM ORDER!., pss.ed by this TribinRL.inthe above 

mentioned application(s) on-011994. 	 .. ...... 

f DEY REGISTRAR  . 	
'JUDICIAL BRJNCI-IES. 
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BANCALORE BENCH, 8ANGALORE 
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ORIGINAL APPLICATION NO.1023/93 

WEDNESDAY THIS THE FIRST DAY OF JUNE, 1994 

MR. JUSTICE P.K. SHYAMSUFAR 
	

VICE CHAIRMAN 

PiP. T.V. RArV1MNAN 
	

nE PEER (A) 

Shri N. Jayaram, 
169  5th Main, Vasanthnagar, 

	

Bangalore - 560 052 
	

Applicant 

( By Advocate Stri T.R. Sridhar ) 

V. 

The Chairman, 
National Airports Authority, 
Safdarjung Airport, 
New Delhi - 110066 

The Director General(Civil Aviation), 
D.G.C.A. Complex, 
Cpp. Saf'darjung Airport, 
New Delhi 	110 003 

Union of India, 
represented by 
Secretary to Govt.-of India. 
Ministry of Civil Aviation, 
New Delhi R es nondents 

( By learned Standing Counsel ) 
Shri M.V. Rac 

OR D E R 

MF. JUSTICE P.K. SHYAMSUNDAR J  VICE CHAIRMAN 

This application is barred by time. There 

are no good reasons to condone the delay as well. 

M.P. peeking condonation of delay is hereby 

rejec:Ed. Consequently, original application 

also stands relected. Shri T.I. Sridhar, learned 

. ccne1 for the applicant vehemently subnits 

t - 	h 	uld be oiven time to f'..1E en 2ddit.i0r.el 
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statment in support of te aplicatiOfl for 

condonation of deay. We think it inappropriate 

to give any further oppoi1tunitY to the epplicant 

to 8ugment the aplicatifl already on r€cord 

for the court canhct beccrne handy jstrument 

to embellish and uament his case 2S 

Hence we reject the e pp1cetiCfl for ccn* ntiOfl 

of delay and in cnseqUeVC8 dismiss thc 	A. 	 • 

arred by time. 

	

( T.J. ROANAN ) 	( P.K. SHYPf1SUMDAR ) 

r1E13tR(A) 	
VIN. rIR11AN 
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